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IN THE CENTRAL )}.DMINISTRATI.VE TRIBUNAL,. JAIPUR BENCH / JAIPUR. 

o_.A No.49/99 Date 6f cider: 22.1.2ooi 

M·ohd.Masoom, S/-o Sh.Abdul Subhan, _ working as Casual 

Worker, P~ssport Office, Jaipur~ 

••• Applicant. 

Vs. 

1. · Union of India· through Secretary, Mini. of Exte?;"nal 

Affairs., Govt of Indi'a, New Delhi. 
~1::" 

2. Passport Officer, Passport Office, Lalkothi, Tonk Road, 

Jaipur. 

3. Superintendent (Admn. & Inquiry Officer), Passport 

office University Marg,· -Tonk Road, Jaipur 

· ••• Respondents. 

Mr.~.D.Sparma 

Mr.V.S.Gurjar 

counsel· for the. a~plic~nt~ 

counsel for respondents. 

CORAM: 

Hon'bla ~r~A.K. ·Mishra, ·Judicial Member 
. . . 

Hon'bie Mr.N.P.Nawani, Administrative Member. 
- OfZDE-R.:-

PER HON'BLE A.K~MISHRA, JUDICIAL MEMBER. 
. ~J.. 

Applicant filed the O.A with the prayer that notice 
. !.... 

date~ 3.12.98 (Annx.Al) ~nd cider dated 16.12~98 (Annx.Al-A) 
~ 

be quashed and all the consequential pro~eedings be quashed~ 
. . L.. ·. 

The applicant had also prayed for direction to the-respondents 

to' take the applic,ant on otity with-al?- consequential benefit_s. 
. ' 

2. Notice qf the O.A was given to the ·respondents who 

filed the .reply_ to which a ·rejoinder was. filed 'by. the 

~PP..licant. 
I 

3. We have heard the learned counsel for the parties and 
I 

have gon~ through·the case file~. 

4. 'It is. alleged· .by the applicant· 

engaged as casual worker ·in the· office 
. . I ." 

. ' 

that he was . intially 
~ ' \ 

of re~pondent N6.2 ~n 
!..... 

the month of June '1989 and he worked th~re_till 16.12.95. The 

services of. the applicant were terminated vide disengagement 
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notice· dated 17 .11.95. The applicant challenged the order 

dated 17.11.9~ by filing an O.A which was re~istered at No.586 

of 1998. The O.A was decided by the Tribunal on 18-.5.9-8 and 
,_ 

order of respondent No.2 dated.l7.11~95 was quashed ~ith -the 

following ~irections: - ' 

"12. The respondents are directed to issue a show cause 

notice to the applicant to giv~ him_ an_ opportunity as 
-

to why he should. not be disengag.ed in view of the 

report of the Superintendent of Police furnished- to the 

'department and also the FR given in the matter 

sub~~que~t to it being FR No~llS/96 ih FI~ No.169/96. _ 

The re-spondents shal ~ also issue a·ppropriate orders for 

the period falling between the date of disengagement_ 

till issuance of a show- cause notice t~ th~ applicant. 

The respondents -should comply_ with- these directions 

within two months from the- date of q:lmmunication - o-f 

this order." 

. rt is further alleged by the applicant that in _spite _of 
' 

·direction of the Tribunal, the respond~nts did not take- any 

'' 
~ steps for reengagement - of the appl'icant and initiating 
~ 

enquiry. Thereafter a Contempt - Petition ~as filed by the 

applicant against· the: r'espondents. The respondents thereafter­

initiated enquiry against the applicant. ,which - is pending -

against him and no final decision has yet been taken in ~ 

et that enquiry. The_ applicant had challenged the. action of 

the respondents, in initiating the enquiry in pursuance of 

notice da_ted 3.12.98 (Annx.Al) and has ~ought the relief as 

mentioned above. 

5. The applicant had also - pra"yed for staying the 

-proceedings 
1 

in pursuance of the notice Annx.Al and order 

Annx.Al-A. · However, no interim relief was granted to the 

a,pplicant by ~he Tribunal •. 

' 
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6. The respondents have fl.led the reply .in which, besides 

challenging the O.A of the applicant on various grounds, they 

have mentioned. that the applicant h_as ·been reinstated v ide 

order dated 9. 2 .99 and he_ has joined duties on 15. 2 .99. '.It is 
- -

.also stated . by the respondents ·that the enquiry against the 

applicant ha.s c·ome to a . final. stage and decision would be · 

taken at the prop~r . time. Therefore, the 9.A deserves to be 
\ 

dismissed. 

7. We. have considered the riyal_ ~rguments, pleadings of 
the .. parties and - arguments · of· the learned c::ounsel for the 

parties • 

. The applicant has not disputed the. averments that the 

enquiry is progressing against him and that he has been 

reinstated in service.· In_ v:iew of this,_ we feel that the 

applicant's s~cond prayer rel!ting t~ reinstatement has been 

I • I . 
adminis.tratfvely granted by "the respondents. The -enqu·1ry 

against the a-ppl.icant was· initiated as per· the observations of 

the Tribunal, therefore, it ~annot be said th~t the enquir~ is 

without any {oll:ndatiqn.-Ih view of this the O.A deserves to be 

disposed of with the direction that the respo~(ien_ts sha·11 

conclude the e·nquiry at the earliest arid communicate the 

decision to the ·applicant as early 
-

as The O.A possible. 

deserves-to.be ac6epted in p~rt accordingly. 

9. The O.A' is, therefore, d_isposed of with a direction . I . 
that ihe iesponderits shalf conclude th~ inqui~y which has b•en 

initiated against the applicant in pursuane.e of the notice 

dated 3.12.98 (Annx.Al), -within a perfod of two months from 

the .. qate of communication of this 
•I fil\$.r~ pA • 

communicate -the order. ~ enquiry to 
1-... 

shall 
I 

also order_· and 

the applicant at the. 

earliest thereafter. The o.A- is, 'th~refore, 'disposed of 

accordingly. 

C)·c==..:~ 
~~- ./·--
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io. No costs. 
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(N.P.Nawani). (A.K.Mishra) 

Member (A) • Member ( J) • 
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